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Steel Quota released to M/s Sekhar
Tubeg Ltd. Ghaziabad

203, SHRI K. LAKKAPPA:
SHRI R, L. P. VERMA:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) what are the products being
manufactured by M/s Sekhar Tubes
Limuted, Ghazabad;

(b) how much steel quota 1s being
released by his Ministry to them
every year;

(c) details for the quota released
for the last three years and how much
quantity wag utilised by the Company
for the manufacture of their products;

(d) whether his Mimsiry has receiv-
ed complaintg that the steel quota is
bemg sold by them in black market,
and 1f so, getails thereof and action
proposed to he taken in the matter:
and

(e) 1if not, what checks hig Mimus-
try has over the company that the
steel quota rcleased by Government
is ulilised for bong fide purpose?

THE MINISTER OF STATE iN TiE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) M's.
Sekhar Tubes Lid. are engaged n the
manufacture of Tubec

(b) and (¢), As there 1s no statu-
fory conirol over iron and sieel, no
quota is released by this Mimstry
However, because of increased demand
during the last year and ava.labilLty
being limited, a system of allocation
of HR coils and skelp to the tube
makers and others was introduced with
oftect from June 1978 so as to ensure
equitable distribution. During June
1978 to June 1979 an allocation of 1850
tonnes of HR coils/skelp was made by
Deptt. of Heavy Industry and from
June 1978 to March 1979 about 1361
tonnes was supplied to the firm, Sup-
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plhes made during the last three years
were as under—

1976-77 — Nu
1977-78 — 86 Tonnes
1978-79 — 1872 Tonnes
(Provigional)

(dy An inspection of the unit was
conducted by the Regional Iren and
Steel Controller, Kanpur in Febuuary
thhs year, as a resull of which supply
of non and steel material to the narty
was suspended for a period of three
months pending further mguiries in
the matlter ITowever, the suspension
~der has been revokcd as the unit
wde not found gwlty of misutilisation
ot sleel

(¢} In order to check musulits o on
ot stee]l the operation of Clause 7 of
the Iron and Steel (Conirol) Oider has
meen revived  As mentioned above; the
unil was inspected and 1nvestigation
conducted of 1ne suspecled musutilisa
tion of steel, But actually no mus-
atihsation was found fo have taken
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Abolition of Licence Fegq for low cosl
Radios and Transistors

226 SHRI JAGDISH PRASAD
MATHUR

SHR1 K A RAJAN:

Wall the Muuster of INFORMATION
AND BROADCASTING be pleased to
<tate-

(a) whether 1t 1s a fact that Gov-
ernment are considering about the
abolition of Licence fee of Rs, 17.50
per year on low cost radiog and tran-
sistors and

(b) if so, what steps Government
have taken in thig direction go far?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. XK. ADVANI) (a) and (b) The
question of licence fee on radio recelv-
ers, including low-cost sets, is under
consideration,
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Implementation of prugy Price
Control Order, 1979

227, SHRIMATI PARVATHI KRISH-
NAN Will the Mimster of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state

(a) whethey it is a fact that the
Drug industry has not been ready fo
iumplement the Drugs Price Comtrol
Order, 1979 so far despite repeated
warnings by Government: and

(b) 2 wu, the detally and what ae-
tion iy proposed to be taken agaismst
them?





